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Mr, J.I. aushik :  Counsel for the applisant
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Hon'hle o, Gopsl brishne, Member (J)

Hentlle M, OJPF, Shavma, Mambar (A)

43 PiR HON'BLE MR, 0,F. SHAMMA, MEMBIR (4)
——— H LI S

-y s s W

Applicant tzva has filed this application /s 19 af
the Administretivae Trilunales Act, 1985, scelking a dirsction te

the rezgondents Lo tale hiwm back on duty, Hs has further prayad

for quashing the ovder of removel from servics Af any, He has

2, e have heard *he learosd counszl fov the partias

and have gone throagh the records,
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cated thet he dozz pot press thiz z2oolication
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